217 Re: Demand for a
SHRI S. S. AHLUWALIA : *

THE VICE-CHAIRMAN (SH-

RIMATI JAYANTHI NATARA-
JAN): 1T am sorry, Mr. Ahluwalia,
I can't allow you to speak about
another Member. You cannot make
an allegation against another Mem
ber of Parliament.................. (Interrup
tions) .... 1 am sorry, 1 cannot allow
you to make an allegation against
another Member of Parliament. Ple
ase sit down. I can't allow an allega
tion  against  another = Member
of Parliament. It will not go on
record............... (Interruptions)
I am sorry. Please don't make any
allegations about other Members of
Parliament. It will not go on record.
Kindly sit down. You cannot raise it in
this House. It has nothing to do with
any Member of this House. We are
taking up the Constitution (Sixty-
Fourth Amendment) Bill.

Yes, Mr. Subramanian Swamy.
A gAY Vag agqa tau *

RE. DEMAND FOR A
STATEMENT ON NEPAL

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh) :"*Mada'm, this House
was given a solemn assurance by the
Leader of the House, Mr.
Guruoadaswamy, that there , would
be' discussion 'or a statement on °
Napa!. So far nothing, has come. There
is -no announcement -also if they
.vant.tO chicken out, of .this. He must
make' a' statement when he has given
the assurance.

THE VICE-CHAIRMAN, (SH-/
RIMATI JAYANTHI NATAR-A-'
JAN): Dr. Swamy, you have to
approach the Chairman.

*Not recorded: ' -
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, SHRI. SUBRAMANIAN SWAMY:
No, no. He gave an assurance on the
floor of the House.

THE LEADER OF THE
HOUSE (SHRI M.. S. GURUPA-
DASWAMY): Madam, may 1 say ?
I said the other day that the Govern
ment is prepared to make a state
ment on Nepal also. But I also said-
that the official business has to be
completed and that the Business
Advisory Committee has to decide
this question.

SHRI SUBRAMANIAN SWA-
MY : You did not say that. It Was an
unconditional offer.

SHRI M. S. GURUPADASWA-
MY : No. I know my words.

SHRI SUBRAMANIAN SWA-
MY: You want to chicken out of this.

SHRI M. S. GURUPADASWA-
MY: The Business Advisory Com-
mittee has to take into consideration
all the business before the House, and
it would decide about it. {Inter-
ruptions) .

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): 1 am sure that will be consi-
dered. Yes, Mrs. Satya Bahin. One
minute I am 1dent1fymg one by one.
Mrs. Satya Bahin, is it/a' point of,
order ? What are: you ruising ?

At e afe s ew g e |
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THE VICE-CHAIRMAN (SH-,
RIMATI JAYANTHI; NATARA-.:
JAN): No. I will not allow you to say
any thing. You cannot make an
allegation about, another,party. You.
have to ask for permission from the

Kindly sit
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o =T ATEd House. I am sure he will look into

ﬁ:ﬁﬂa ??ﬂ;;grﬂ) & ot it. Kindly allow the House to take

SHRI SUBRAMANIAN SWA-
MY: The atrocity is the same
Whether one is a Member of Parlia-
ment or not.

T, TEATHT WOET (IFT HIAW)
wEar, wraTw, Arnaes yi wfig §
o e afsfafeat & 3 a1 & &
azq’r g wam ?Nm'rm faao
% ... (s5mam)..

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): You don't have permission.
Dr. Pandey, I thought it was a point
of order. I cannot allow you without
the permission of the Chairman. I am
calling the Home Minister for the
Sixty-Fourth Amendment. I am not
allowing any point of order. This is
zero hour. (Interruptions) Dr.
Pandey, kindly sit down. I am not
allowing you to raise it ecause you
have not got permission of the
Chairman. I thought it was a point
of order. I am identifying the Home
Minister, Mufti Mohammad Sayeed
to move the Constitution (Sixty-
Fourth Amendment) Bill.
(Interruptions) 1 have identified the
Home Minister. Kindly sit down.

@ aga (fagt) : fare
4 feramid 6 W wT WET guT B
. (swmam). . ..

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
. JAN): No. (Interruptions) Please hear
me. [ cannot allow you to say
anything without the. permission of
the Chairman. What you have said
has already gone on record. Now kin-
dly sit down and allow the House to
function. What you have said has
already gone on record about the
atrocities on women. It is already on
record. I am sure the Home Minister
will look into it. Kindly sit down.
He has heard it. It is on record, what
you have said about atrocities against
women. Atrocities against women is
the concern of the whole

up the Constitution (Sixty-Fourth
Amendment) Bill.

SHRI DAYANAND SAHAY:
Madam, six persons have been killed
in Bihar. (Interruptions)

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Please sit down. You ask for
permission from the Chairman.
Without Chairman's permission you
cannot raise it If the Chairman
allows it, I will allow it. Now there
1S no permission. (Interruptions) Mr.
Dayanand Sahay, I have already said
that I cannot allow you. Kindly
allow the Leader of the House to
speak.

SHRI M. S. GURUPADASWA-
MY: I have to make a request to
you that we may skip the lunch
hour today so that a larger number
of Members can be accommodated
in the discussion.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): If the House agrees, we can
skip the lunch hour.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Kindly sit down. I cannot
allow. Don't disturb the House any
more.

i

CONSTITUTION (SIXTY FOURTH
AMENDMENT) BILL, 1990

THE MINISTER OF HOME
AFFAIRS (SHRI MUFTI MOHA-
MMAD SAYEED): Madam I beg
to move:

"That the Bill further to am end
the Constitution of India, be taken
into consideration."



